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CENT8t-\L nCMINISTRJ"\TIVt:. TRIBUNAL 

ttLL"f-h~D BENCH 

1-\ L~Fh &\ [J . 

**************"** )(·**••**"****** lt 
Allaha ba d this the 1 8 da y of De cembe r 1996 . 

Review dpp l icat i on No. 110 of 1996 . 

In 
Or i gi nal app lication No . 415 of 1 995 . 

Ho n' b le ~1 :ir . D.S . Bawej a , AM 

R.S . Ojho, Ex-Guard, LJJcknow Division, 
C/o Sr i Shydm Na r oyon , n dvocate , 16 
But l er Ma r ket i Ger oge Town, Jo wohdr Ld l 
Ne hru Rood , ~ i ahabcJd. 

• iq;• • • • • t:\pp li ca nt • 

C/tt I n person 

Vers us 

l. Unio n of I ndia , thro ugh G . r~ •• 
Northern Railway , Heaoquarters Offi ce , 
New Delhi . 

2 . The Divis i :'l na 1 Ra ilway Manuger , 
Divis i ona l Office , N. Rly ., Lucknow • 

• • • • • • • Respondents . 

C/R 

0 R D E R - - - - -
Hon' b l e Mr . D.S . Baweja , AM 
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This Review app licdtio n hds 

· revie v'i of the d ecisi on dS per judgement 

Leen filed s~~ng 

ddt e d 14.10.~ in 

2 . T he Review a pp l icdtion i s being disposed of 

by circuldti on. 

3 . I have cd r e fu l ly gone through t he grounds 

a dva nced f>or se eking r 1::vi ew of the decision. The po•Ner 

of r eview mdy be exercised if there had bee n di s covery of 

a ny new importa nt matte r ~r ev i dence which after exerc ise 
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of diligence w s not withi n the knowledge of the: person 

seeking r eview or could not be produced at the time when 

the order wa~ passed or if tht r e is a n error apparent on 

f dct s . Revie v.J i s not to i e a n dpped l in disguise . The 

fact s ave r red in ~ he Revi e w ap plica ~ion do not s atisfy th& 

grounds for filin£ Review app licat ion as detailed dbove . 

The f ci c t s detdiled have been ci lreddy co ns i cere d in arriv ing 

'1f the de cision in t he judgeme nt. 

4. 

no merit and t he Sdme is dismissed dCcording ly. 
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